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CENTRAL ADM INISTRAT IVE TRIBUNAL

ALL AHABAD BENCH

Original Application NOe. 540 of 1994

Petitioner

aaq ¢ &

G.R. Singh
Ver sus
Re spondents

Union of India and Urs

HUN'BLE MR, MAHARAJ DIN, MEMBER (J)

HON 'BLE MISS ., USHA _SEN, MEMBER (A)

( By Hon. Nre Msharaj Din, JeM.:)

seeking the relief for re-—engageme

of hils servicese

The applicant was engaged 2as casual mazdcor

ked till 21,11,91 with intermi
£ duty on 21.11.91.

2%
on 12.3.,86 and WOI

breaks. He has been put of

ttent
It 1is

stated that the re spondénts are giving e mployment
sh appointment and alsox by re-engaging

by meking fre
r for lesser

d as casual mazdot

the p:rsons who wo rke
ed a document of compromise

per iod, The applicant has fil

nt s anc the workers

entered into between the responde

said that on availability of the

union 1n which it 1s
ed hecause of

d been disengag
provided th%VGall

for the app licant

vacancy the persons who ha

going on strike shall be re —engaged

of f off the strike.
has stated that despi

The learned counsel

+e the strike weés called of f, the

applicant was not re—employed as casual mazdoor e

es o P2
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RN 0 J;—"} ‘:tl';e re-angagemerrt of the applicah;l's. ﬁa ccard_;f
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T, cant -.Eo.r his ra-angagﬁ"lﬁénf 431
by appointees and also others who workeﬂ for lesser PEI?WE’S@'

Ly ; o
- availability of the vacancy. ~ There shall hewevfeﬂf, 'D%‘ _ifg—, ¥
" Sl ‘ ~no order as to the costs. s Gl ‘_ et "" ﬁ
a.'lrm T M,
e;!; Dated; April 8th, 1994 :
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